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3rd of this month be referred to 

the Committee of Privileges.”

The motion was adopted.

SHRI JYOTIRMOY  BOSU- rose. 
(Interruptions).

MR. SPEAKER;  I am not allow

ing you. It is now time for adjourn

ment of the House for lunch.  After 

lunch we will start and please do not 
do it again.

13.01 hrs.

The Lok Sabha then adjourned for 
Lunch till Fourteen of the Clock.

The Lok Sabha  re-assembled after 

Lunch at six Minutes past Fourteen 
of the Clock

(Mr. Deputy-Speaker in the Chair] 

MATTERS UNDER RULE 377—contd.

MR. DEPUTY-SPEAKER: Matter̂ 

under Rule 377. Prof. Nirmala Kumari 
Shaktawat.

(Interruptions) **

MR.  DEPUTY-SPEAKER:  Any

other point will not go on record. 

Only Shaktawatji s speech will go on 

record.  I will not allow  anything 
else.

SHRI JYOTIRMOY  BOSU: On a 
point of order. •

(Interruptions)

MR. DEPUTY-SPEAKER: You have 
got to take my permission even for 

raising a point of order.

SHRI JYOTIRMOY BOSU: Why?

MR. DEPUTY-SPEAKER: Because 

I am not permitting you.

SHRI JYOTIRMOY BOSU- I am on 
a point of order.

MR. DEPUTY-SPEAKER: Point of 

order rannot be raised between twa 

subjects.

(Interruptions) **

MR. DEPUTY-SPEAKER: I am not 
permitting anything

(ii) Need to set up a Rural Housing 

Board
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••Not recorded.
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(Interruptions)

MR. DEPUTY-SPEAKER: For ycsur 

information you are now raising  a 
point of order,

SHRI JYOTIRMOY BOSU:  I did

it as soon as you resumed your seat.

MR. DEPUTY-SPEAKER; The pro

viso to t‘he rule reads:

“Provided that the Speaker may 
permit a member to raise a point 
of order during the interval between 

the termination of one item of busi

ness and the commencement of an

other if it relates to maintenance of 
order in, or arrangement of business 
before, the House.”

1 am not permitting your point  of 

order Now Matters under Rule 377.

(Interruptions) *

(iii) Steps to supply proper variety 

of coal to Andhra Pradesh Cement 
Company, Vijayawada

SHRIMATI VIDYA CHENNUPATI 

(Vijayawada): The Andhra Cement 
Company Limited at Vijayawada was 
for years getting 10,000 tonnes of coal 

Per month from the Singareni Collier

ies, as per the  allotment made by 
Linkage Committee. The supply  re

*Not rerorded.

ceived so far by the Company was 

separator nut coal, but in November 
last the Singareni Colliereis stopped 

the production Of separator nut coal 
and began supplying the slack or the 

round coal, which they started pro

ducing.  Though these varieties were 
not suitable for the manufacture  of 
cement, there were no  proper sup

plies of even these varieties of coal. 

The collieries have now started sen
ding lump coal, which is not suitable 

for tlie production of quality cement.

The quality of the coal being re

ceived from the collieries has  been 

deteriorating from time to time and 
its ash content has gone up from 26 
per cent to 40 per cent.  The rnigher 
the ash content, the higher the con

sumption of coal and the higher the 
cost of production.  Sometimes  the 
coal from run-of-zinc is also, supplied, 

which is quite unsuitable for cement 
production.

During Vhe last six months, against 
the linkage of 10,000  tonnes of coal 
per month, the actual supply  was 

much less and during last February it 
was only 66.44 per cent of the speci

fied quantity. The average supply was 
found to be only 75 per cent and this 

is considerably affecting the produc
tion of the cement factory.

The collieries  have also increased 
the all-inclusive price of coal from 

Rs. 115.70 to Rs. 156.61 from 14-2-1981. 

There is also an increase in the freight 
rate of coal to an extent of 18 per
cent.  Thus, the cost of coal has in
creased considerably and the industry 

in turn has to pass on the burden to 
the cement consumers.

In recent weeks, the railways have 
not  been  moving  any coal  from 
Singareni collieries and some cement 
factories in Andhra Pradesh have al

ready closed down.

The situation needs prompt action 

on the part of the Government. The


